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CENTRAL ADMINISTRATIVE TRIBUMAL PRINMCIPAL BEMTH,
NEW DEIHT.

:O;A;N05927 of 1994
Rew Delhi this 27th May, 1994,

CORAM ¢
Hon'ble Mr/S,R,Adige, Member (Ai

Smt,/Shobha-Sangivieya,

w/o Shri R.K.Sangivieya,
Sectorn8, Flat No,'948, _
R.Ko.Puram, . ,
New Delhi. o?c 000 oAppliCaﬁtn}‘

/

By Advocate Shri S,K,Bisaria

Versusd

1. Shri R.,K.,Sangivieya,
r/o Sector 8, Flat No,'948,
R.K.Puram,

New Delhi/

2, Director of Estate,
Nirmen Bhawan,
New De1lhi?

3. Special Secretary &
Director General National Informatics Centre
A Block,CGO Complex,
New Delhid | ,
- od'o"ao . .Re.’:‘»pinﬁentsa? :
By Advecate Shri V.S.R.Krishna S

ORDER

The applicant, who is the wife of tre alictice
of Flat No,.948, Sector 8, R,/K.,Puram, Type IV , and .
claims to be a Scientist/Engineer Grade SC in th: §rﬁ3§
of 2200~4000/=, has by this application gought a
direction from the Tribunal to respondent nu.2 %o alid; 
official residential accommodation Type 1V or any |

other suitable accommodation in her name including

Flat Noj948, Sector 8, R.K Puram, New Delhi.

2, I have heard Shri Bisaria, learned counscl foz

the applicant and Shri V.S.Rs Krishna, leamed counmsél

for the respondent iNoJl Shri R.KBangivieya, and
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the Assttd Director of Estates Shri M,KJSharma was

heard for respondentr No.2.

3. Fiom the materials on record, anne:ed with thé
OJ/AJ, it appears that there are strained relstions
between the applicant and her husband, respordent waﬁlg?
The AssttiDirector of Estates has shown me a copy

of letter dated 275794 addressed to the respondent nﬁﬁi#
which has been taken on record, from which it appears
that consequent to the discordial relations with the
neighbours, the respondent no.l has been allcited Quégt@f
NoﬁllZO, Sector IV, Type IV, RJK.Puram, in placo -
of the existing quarter and he is required tc shig*

there:. &rreleage the existing guarter in his cccupétidﬁw

4. There are no materials annexed with the Oef. to .
£¢ indicate that the applicant + has - taken zny ‘
steps L > to. ftle . @p application in the prescribed ;'
form to the Director of Estates for allotment of Coverns
ment accommodation in her oun name, This application.
is, therefore, highly premature at this stage. It wii%
be open to the applicapnt in the first instance to
make an application. to‘the Birector of Estates fozr
allotment of accommodation in her oun name, or the
basis of her eligibility and entitlement, drawing
attention to such features of her cass, which in her

view merits consideration, if so advised,

Se Uith these observations this applicaticn is

dismissed at the admissicn stage itself,

,44%/&Z¢;
(S.R, ABIGE)
MEMBER (A)



